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SHRI RAVINDRA VARMA: I have 
already said that we are always will-
ing to try to find a solution to every 
dispute.

SHRI SAUGATA ROY: In t-rms
of the number of workers, it is a 
comparatively small labour dispute 
and so the management disputes that 
it is a labour dispute at all. In view 
of the fact that a memorandum has 
been circulated among Members of 
Parliament by the employees talking 
of some sort of hush-hush dea! bet-
ween the Labour Minister and the 
management, I would like to as-< the 
hon. Minister whether his personal 
intervention is called for at this stage 
so that he might himself act cs a 
conciliation officer to bring about a 
reconciliation between the employees 
and the management on this isvie.

SHRI RAVINDRA VARMA: I have 
already said that there is nothing 
hush-hush about it. If there wes any 
such thing. I would not have given 
such an elaborate answer. There are 
nothing but insinuations in the hand-
bill with a fallacious caption. There 
is nothing more to it than that. As 
far as my intervention is concerned, 
this is a very strange method that 
somebody publishes a handbill with 
a fallacious caption as I said, and 
then, because there is such a handbill, 
I am asked to bypass the machinery 
and act directly. I cannot bypass the 
machinery when the machinery is 
seized of it.
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SHRI RAVINDRA VARMA: The
enquiry was conducted in December, 
1975. The Delhi Administration took 
the view Hut the enquiry was con-
ducted in a proper manner and the 
conclusion arrived at was justified. 
Precisely against this decision of the 
Delhi Administration four employees 
have filed a petition in the High Court. 
It is a matter which is lying in the 
High Court. That is why I have said 
it is sub judice. . want to assure that 
the suggestions which the hon. Mem-
ber has made will be borrvc in mind.

SHRI O. V. ALAGESAN; Who is 
the present Chairman of ‘ he Institu-
tion?

SHRI RAVINDRA VARMA: Shri
Asoka Mehta.

SHRI DINEN BHATTACHARYA: 
Even at this stage will the labour 
Minister consider it possible and neces-
sary also to intervene in such * way 
that bath the parties come to a deci-
sion and the lock-out may be lifted 
at the earliest?

SHRI RAVINDRA VARMA: I want 
the lock-out to be lifted as early as 
possible and I have already said so. 
But when the Labour Commissioner 
is dealing with the matter, if I make 
a statement that I will intervene, will 
it help a solution?

WRITTEN ANSWERS TO QUES-
TIONS

Winding up of National Seeds 
Corporation

*101. SHRI F. H. MOHSIN: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state

(a) whether Government propose to 
wind up the National Seeds Corpora-
tion and establish State Seeds Corpora-

tions in the Joint sector;






